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AUTHORITATIVE ENGLISH TEXT
H.P. ORDINANCE NO. 3 Of 2023

THE HIMACHAL PRADESH MUNICIPAL SERVICES (AMENDMENT)
ORDINANCE, 2023

Promulgated by the Governor of Himachal Pradesh in the Seventy-fourth Year of the
Republic of India.

AN ORDINANCE further to amend the Himachal Pradesh Municipal Services Act,
1994 (Act No. 11 of 1994).

WHEREAS, the Legislative Assembly of Himachal Pradesh is not in session and the
Governor of Himachal Pradesh is satisfied that circumstances exist which render it necessary for

him to take immediate action;



NOW, THEREFORE, in exercise of the powers conferred by clause (1) of article 213

of the Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the

following Ordinance:-

Short title.

Amendment  of

section 3.

Amendment of
section 4.

Amendment of

section 5.

Amendment of

section 20.

1 This ordinance may be called the Himachal Pradesh Municipal

Services (Amendment) Ordinance, 2023.

2. In section 3 of the Himachal Pradesh Municipal Services Act,
1994 (Act No. 11 of 1994) (hereinafter referred to as the “
principal Act"),-

a) after sub-section(l), the following sub-section shall

be inserted, namely:-

“1-a. There shall be State Level Municipal Corporation
Services comprising of the posts in Municipal
Corporation established under the Himachal
Pradesh Municipal Corporation Act, 1994 and as
shown in the schedule III of this Act.” ;and

b) in sub-section (2), after the words, sign and figure
Schedule-1”, the words, sign and figure *“ or Schedule-

IIT”, as the case may be shall be inserted.

3. In section 4 of the principal Act, in sub-section(3), after the words,
sign and figure” Schedule-I”, the words, sign and figure
“Schedule-III”, shall be inserted.

4. In section 5 of the principal Act, in sub section (1), after the words
“Schedule-1I", the words “or Schedule-1V, as the case may be”

shall be inserted.

5. In section 20 of the principal Act, for the words sign and figure
“Schedule-I and IL,” the word sign and figure * Schedule-I,11,111
and IV” shall be substituted.



Insertion of 6. In the principal Act, after the SCHEDULE-II, the following

SCHEDULE -IlI SCHEDULES shall be inserted, namely:-
and SCHEDULE-
V.
“SCHEDULE-III
[See section 3(1)(a)]
Sl Name of Service
No. 2
1

HIMACHAL PRADESH STATE LEVEL MUNICIPAL
CORPORATION SERVICES OF-

1.  Executive Engineer

2. Assistant Engineer

3. Administrative Officer
4.  Superintendent Grade-|
5. Superintendent Grade-II
6. Chief Accountant

7.  Chief Sanitary Inspector
8.  Private Secretary

9.  Personal Assistant

10. Secretary

11. Junior Engineer

12. Draughtsman

13.  Senior Assistant

14. Statistical Assistant

15. Accountant

16. Junior Accountant

17. Sanitary Inspector

18. Community Organizer
19. Stenographer

20. Steno Typist

21. Surveyor

22. Sanitary Supervisor

23.  Work Supervisor {Redesigned as

Technician(Supervisor)}
24. Computer Assistant

25. Driver

26. Meter Reader

27. Meter Mechanic

28. Technical Mechanic



29.
30.

31.
32.

33.
34.

35.

36.

37.

Junior Office Assistant (IT)
Junior Draughtsman/Assistant Draughtsman

Clerk/Junior Assistant
Data Entry Operator

Ferro Printer
Laboratory Technician

Technician (Carpenter, Mason, Blacksmith,
Electrician, Fitter/Plumber, &Mechanic)

Male and Female
Health Worker

Tailoring Teacher

SCHEDULE-1V
[See section 5(1)]

SI. No. Name of Service
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2
Architect Planner
Corporation Health Officer/Health Officer
Town Planner
Veterinary Public Health Officer
Law Officer
Planning Officer
Naib Tehsildar
Veterinary Pharmacist
Deputy Controller Accounts
Section Officer (F&A)
Assistant Architect Planner
Kanungo

Patwari.”.

(SHIV PRATAP SHUKLA)
Governor, Himachal Pradesh

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA

THE

17™ AUGUST, 2023



